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and Minutes of the Estimates Com­
mittee:—

(i) Eijfhty-seventh Report of the 
Estimates Committee on the 
Ministry of Home Affairs— 
Union Territory of Andaman 
and Nicobar Islands.

(ii) Minutes of the sittings of the 
Committee relating to thte 
above Report.

12.2ft tea.
CONSTITUTION (THIRTY-SECOND) 

AMENDMENT BILL
Extension of time for presentation 

of R eport of Joint Committee

SHRI DARBARA SINGH (Hoshiar- 
pur): I beg to move:

“That this House do further ex­
tend upto thfe last day of the next 
session, the time for the presenta­
tion of the Report of the Joint Com­
mittee on the Bill further to ametid 
the Constitution of India.”
MR. SPEAKER- The question is:

“That this House do further ex­
tend upto the last day of the next 
session, the time for the presenta­
tion of the Report of the Joint Com. 
mittee on the Bill further to amend 
the Constitution of India.”

The motion toa$ adopted.

12.03 hrs.
CODE OP CIVIL PROCEDURE 

(AMENDMENT) BILL
Extension of time for presentation 

of Report of Joint committee

SHRI LILADHAR KOTOKI (Now- 
gong): I beg to mov«:

“That this House do further ex­
tend upto the last lay of the next 
session, the time for the presents, 
tion of the Report of the Joint Com­
mittee on the Bill further to amend 
the Code of Civil Procedure, 1908, 
and the Limitation Act, 1963.”
MR. SPEAKER: The question is:

“That this House do further ex­
tend upto the last day of the next 
session, the time for the presenta­
tion of the Report of the Joint Com­
mittee on the Bill further to amend 
the Code of Civil Procedure, 1908, 
and the Limitation Act, 1963.”

The motion was adopted.

12.3$ hrs.
URBAN LAND (CEILING AND 

REGULATION) BILL*

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH): I beg to move for leave to 
introduce the Bill to provide for the 
imposition of a ceiling on vacant land 
in urban agglomerations, for the- ac- 
question of such land in excess of 
the ceiling limit, to regulate the cons­
truction of buildings on such land and 
for matters connected therewith, with 
a view to preventing the concentra­
tion of urban land in the hands of a 
few persons and speculation and pio­
neering therein and with a view to 
bringing about an equitable distribu­
tion of land in urban agglomerations 
to subserve the common good.

MR. SPEAKER: TWa question is:
“That leave be granted to intro­

duce the Bill to provide for the Im­
position of a ceiling on vacant land 
in urban agglomerations, for the 
acquisition of such laud in excess of 
the ceiling limit, to regulate the
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